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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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... (Interruptions)

OBITUARY REFERENCE

MADAM SPEAKER: Hon. Members, I have to inform the House of the sad
demise of one of our former colleagues, Shri Mahabir Prasad.

Shri Mahabir Prasad was a member of the Seventh, Eighth and Ninth Lok
Sabhas from 1980 to 1991 and the Fourteenth Lok Sabha from 2004 to 2009
representing the Bansgaon Parliamentary Constituency of Uttar Pradesh.

Earlier, Shri Prasad was a member of the Uttar Pradesh Legislative
Assembly from 1974 to 1977.

An able administrator, Shri Prasad held several important portfolios in the
Union Government. He served as Deputy Minister in the Ministry of Railways;
Minister of State in the Ministry of Steel and Mines - Department of Mines;
Minister of Small Scale Industries and Minister of Agro and Rural Industries.

Shri Prasad adorned the Office of the Governor of Haryana from 1995 to
2000. He also adorned the Office of the Governor of Himachal Pradesh from
September, 1995 to November, 1995 and from April 1996 to July, 1997, as an
additional charge.

An agriculturist, Shri Prasad was associated with various social welfare
organizations during his long and illustrious political career and worked for the
welfare of the weaker and oppressed sections of the society and promoting their
upliftment through education.

A man of letters Shri Prasad has a book Rashtriya Chetna Aur
Atmasadhana in Hindi to his credit.

Shri Mahabir Prasad passed away on 28 November, 2010 at New Delhi at
the age of 71 after prolonged illness.
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We deeply mourn the loss of our friend and I am sure the House would join
me in conveying our condolences to the bereaved family.
The House may now stand in silence for a short while as a mark of respect

to the memory of the departed.

11.02 hrs.

The Members then stood in silence for a short while
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... (Interruptions)
11.03 hrs.

At this stage, Shri Ganesh Singh, Shri Akhilesh Yadav, Shri K. Sugumar and some
other hon. Members came and stood on the floor near the Table

... (Interruptions)
MADAM SPEAKER: Question Hour; Question 301.

... (Interruptions)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) ..."
S WEISAT : HUAT A 8 Y R FIADIA el

... (Fagm)

MADAM SPEAKER: The House stands adjourned to meet again at 1200 hours.

11.04 hrs.

The Lok Sabha then adjourned till Twelve
of the Clock.

* Not recorded
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)

REFERENCE BY THE SPEAKER
World AIDS Day

MADAM SPEAKER: Hon. Members, 1st December every year is observed as
World AIDS Day. AIDS, the dreaded pandemic of our times, is spreading across
the globe, taking within its deathly grip more and more people with each passing
year.

While the medical science is making significant strides towards finding a
treatment for AIDS, the most challenging task for mankind is to check its spread
resulting in its eventual eradication.

Let us, on this occasion, reaffirm our resolve to step up efforts for
containing this dreaded disease by generating awareness among public and more
importantly by lending a helping hand to the unsuspecting innocent victims of

AIDS.
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12.01 hrs.
ANNOUNCEMENT BY THE SPEAKER
Group Photograph of Members

MADAM SPEAKER: Hon. Members, I have to inform you that the Group
Photograph of Members of the 15" Lok Sabha will be taken on Thursday, 2™
December, 2010 at 09.30 a.m. between Gate No. 1 and Central Hall, Parliament
House, New Delhi.

Hon. Ministers and Members are, therefore, requested kindly to make it
convenient to join for the Group Photograph and reach the venue on Thursday, 2"
December, 2010 by 09.15 a.m.

A chart showing the seating arrangements for the Group Photograph has
been displayed on the Notice Boards in Parliamentary Notice Office and the Outer
Lobby for the information of the Members.
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12.02 hrs.

14

... (Interruptions)

At this stage, Shri Ganesh Singh, Shri Shailendra Kumar and some other hon.

Members came and stood on the floor near the Table

... (Interruptions)

12.03 hrs.

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now, we shall take up Papers to be Laid.

Shri Pawan Kumar Bansal.

... (Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, on behalf
of Shri Kapil Sibal, I beg to lay on the Table:-

(1)

2)

(i)

(i)

(i)

A copy of the Annual Report (Hindi and English versions) of the
National Institute of Ocean Technology, Chennai, for the year
2009-2010, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Ocean
Technology, Chennai, for the year 2009-2010.

(Placed in Library, See No. LT 3456/15/10)
A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Tropical Meteorology, Pune, for the year 2009-
2010, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Tropical
Meteorology, Pune, for the year 2009-2010.

(Placed in Library, See No. LT 3457/15/10)
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3)

4

()

(6)

(1)

(i)

(1)

(i)

(1)

(i)

(i)
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A copy of the Annual Report (Hindi and English versions) of the
Indian National Centre for Ocean Information Services, Hyderabad,
for the year 2009-2010, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian National Centre for
Ocean Information Services, Hyderabad, for the year 2009-2010.

(Placed in Library, See No. LT 3458/15/10)
A copy of the Annual Report (Hindi and English versions) of the
National Centre for Antarctic and Ocean Research, Goa, for the
year 2009-2010, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the National Centre for Antarctic
and Ocean Research, Goa, for the year 2009-2010.

(Placed in Library, See No. LT 3459/15/10)
A copy of the Annual Report (Hindi and English versions) of the
National Research Development Corporation, New Delhi, for the
year 2009-2010, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the National Research Development
Corporation, New Delhi, for the year 2009-2010.

(Placed in Library, See No. LT 3460/15/10)
A copy of the Annual Report (Hindi and English versions) of the
Council of Scientific and Industrial Research, New Delhi, for the
year 2008-2009.
A copy of the Annual Accounts (Hindi and English versions) of the
Council of Scientific and Industrial Research, New Delhi, for the

year 2008-2009, together with Audit Report thereon.
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(iii)
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A copy of the Review (Hindi and English versions) by the
Government of the working of the Council of Scientific and

Industrial Research, New Delhi, for the year 2008-2009.

(7)  Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (6) above.

@& @
(i)
(iii)

9 @
(i)

(10) (1)

(Placed in Library, See No. LT 3461/15/10)
A copy of the Annual Report (Hindi and English versions) of the
Institute of Life Sciences, Bhubaneswar, for the year 2009-2010.
A copy of the Annual Accounts (Hindi and English versions) of the
Institute of Life Sciences, Bhubaneswar, for the year 2009-2010,
together with Audit Report thereon.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Institute of Life Sciences,
Bhubaneswar, for the year 2009-2010.

(Placed in Library, See No. LT 3462/15/10)
A copy of the Annual Report (Hindi and English versions) of the
Centre for DNA Fingerprinting and Diagnostics, Hyderabad, for the
year 2009-2010, alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Centre for DNA Fingerprinting
and Diagnostics, Hyderabad, for the year 2009-2010..

(Placed in Library, See No. LT 3463/15/10)
A copy of the Annual Report (Hindi and English versions) of the
National Centre for Cell Science, Pune, for the year 2009-2010,
alongwith Audited Accounts.



01.12.2010 17

(i1)) Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Centre for Cell Science,
Pune, for the year 2009-2010.

(Placed in Library, See No. LT 3464/15/10)
(11) A copy each of the following papers (Hindi and English versions) under

sub-section (1) of Section 619A of the Companies Act, 1956:-
(i) Review by the Government of the working of the Bharat
Immunologicals and Biologicals Corporation Limited, Bulandshahr,

for the year 2009-2010.

(i1)) Annual Report of the Bharat Immunologicals and Biologicals
Corporation Limited, Bulandshahr, for the year 2009-2010,
alongwith Audited Accounts and comments of the Comptroller and
Auditor General thereon.

(Placed in Library, See No. LT 3464-A/15/10)

... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF COAL AND MINISTER
OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SHRIPRAKASH JAISWAL): Madam, I beg to lay
on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-
(@) (1) Review by the Government of the working of the Singareni

Collieries Company Limited, Khammam, for the year 2009-2010.
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(i1)) Annual Report of the Singareni Collieries Company Limited,
Khammam, for the year 2009-2010, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3465/15/10)

(b) (i) Review by the Government of the working of the Coal India
Limited, Kolkata, for the year 2009-2010.

(i1))  Annual Report (Volume I & II) of the Coal India Limited, Kolkata,
for the year 2009-2010, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3466/15/10)
(c) (1) Review by the Government of the working of the Neyveli Lignite
Corporation Limited, Neyveli, for the year 2009-2010.

(1))  Annual Report of the Neyveli Lignite Corporation Limited, Neyveli,
for the year 2009-2010, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3467/15/10)
... (Interruptions)

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI JAIRAM RAMESH): I beg to lay on the Table:-
(1) A copy of the Notification No. S.O. 2409(E) (Hindi and English versions)
published in Gazette of India dated 4t October, 2010, making certain amendments
in the Notification No. S.0. 1621(E) dated 27" September, 2006, issued under
Sections 3 and 5 of the Water (Prevention and Control of Pollution) Act, 1974.

(Placed in Library, See No. LT 3468/15/10)
(2) A copy of the Notification No. S.O. 2569(E) (Hindi and English versions)
published in Gazette of India dated the 18" October, 2010, appointing the 18" day
of October, 2010, as the date on which all the provisions of the National Green
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Tribunal Act, 2010, shall come into force issued under sub-section (2) of Section 1
of the said Act.

(Placed in Library, See No. LT 3469/15/10)
(3) A copy of the Notification No. S.O. 2570(E) (Hindi and English versions)
published in Gazette of India dated the 18" October, 2010, establishing “the
National Green Tribunal” to exercise the jurisidiction, powers and authority
conferred on it by or under the National Green Tribunal Act, 2010, shall come into
force issued under Section 3 of the said Act.

(Placed in Library, See No. LT 3470/15/10)
(4) A copy of the Notification No. S.O. 2571(E) (Hindi and English versions)
published in Gazette of India dated the 18" October, 2010, appointing Shri Justice
L.S. Panta, Former Judge of the Supreme Court as the Chairperson of the National
Green Tribunal with effect from the date of publication of this notification in the
Official Gazette for a period of five years or till he attains the age of seventy years,
whichever is earlier, 1ssued under Sections 6 & 7 of the National Green Tribunal
Act, 2010 .

(Placed in Library, See No. LT 3471/15/10)
(5) A copy of the Notification No. S.O. 2390(E) (Hindi and English versions)
published in Gazette of India dated 30™ September, 2010, making certain
amendments in the Notification No. S.0. 1174(E) dated 18" July, 2007, issued
under Sections 12 and 13 of the Environment (Protection) Act, 1986.

(Placed in Library, See No. LT 3472/15/10)
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, on behalf
of Shri V. Narayanasamy, I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Public Administration, New Delhi, for the year

2009-2010, alongwith Audited Accounts.
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(i)
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A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Public
Administration, New Delhi, for the year 2009-2010.

(Placed in Library, See No. LT 3473/15/10)

(2) A copy of the Annual Report (Hindi and English versions) of the Central

Vigilance Commission, New Delhi, for the year 2009-2010, under sub-section

(3) of Section 14 of the Central Vigilance Commission Act, 2003.

(Placed in Library, See No. LT 3474/15/10)

(3) A copy each of the following papers (Hindi and English versions) under
article 323 (1) of the Constitution:-

(1)

(i)

The 60™ Annual Report of the Union Public Service Commission,
New Delhi, for the year 2009-2010.
Memorandum explaining reasons for non-acceptance of advice of
the Union Public Service Commission in respect of cases referred
to in Chapter 10 of the Report.

(Placed in Library, See No. LT 3475/15/10)

(4) A copy of the following Notifications (Hindi and English versions) under

sub-section (1) of Section 37 of the Administrative Tribunals Act, 1985:-

(1)

(ii)

The Kerala Administrative Tribunal (Procedure) Rules, 2010
published in Notification No. G.S.R. 758(E) in Gazette of India
dated the 14™ September, 2010.

The Central Administrative Tribunal (Salaries and Allowances and
Conditions of Service of Chairman, Vice-Chairmen and Members)
Amendment Rules, 2010 published in Notification No. G.S.R.
832(E) in Gazette of India dated 12" October, 2010.

(Placed in Library, See No. LT 3476/15/10)
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(5) () A copy of the Annual Report (Hindi and English versions) of the
Civil Services Officers’ Institute, New Delhi, for the year 2009-
2010, alongwith Audited Accounts.
(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Civil Services Officers’
Institute, New Delhi, for the year 2009-2010.
(Placed in Library, See No. LT 3477/15/10)
(6) (1) A copy of the Annual Report (Hindi and English versions) of the
Civil Services Society, New Delhi, for the year 2009-2010,
alongwith Audited Accounts.
(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Civil Services Society, New
Delhi, for the year 2009-2010.
(Placed in Library, See No. LT 3478/15/10)
(7) () A copy of the Annual Report (Hindi and English versions) of the
Grih Kalyan Kendra, New Delhi, for the year 2009-2010,
alongwith Audited Accounts.
(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Grih Kalyan Kendra, New
Delhi, for the year 2009-2010.
(Placed in Library, See No. LT 3479/15/10)
(8) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(@) (1) Review by the Government of the working of the Indian Rare
Earths Limited, Mumbeai, for the year 2009-2010.
(1)  Annual Report of the Indian Rare Earths Limited, Mumbai, for the
year 2009-2010, alongwith Audited Accounts and comments of the

Comptroller and Auditor General thereon.
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(b)

(c)

(d)

(e)

(ii)

(@)

(i)

(@)

(i)

(@)

(i)
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(Placed in Library, See No. LT 3480/15/10)
Review by the Government of the working of the Uranium
Corporation of India Limited, Jaduguda, for the year 2009-2010.
Annual Report of the Uranium Corporation of India Limited,
Jaduguda, for the year 2009-2010, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3481/15/10)
Review by the Government of the working of the Electronics
Corporation of India Limited, Hyderabad, for the year 2009-2010.
Annual Report of the Electronics Corporation of India Limited,
Hyderabad, for the year 2009-2010, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3482/15/10)
Review by the Government of the working of the Bharatiya
Nabhikiya Vidyut Nigam Limited, Kalpakkam, for the year 2009-
2010.
Annual Report of the Bharatiya Nabhikiya Vidyut Nigam Limited,
Kalpakkam, for the year 2009-2010, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3483/15/10)
Review by the Government of the working of the Nuclear Power
Corporation of India Limited, Mumbai, for the year 2009-2010.
Annual Report of the Nuclear Power Corporation of India Limited,
Mumbai, for the year 2009-2010, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 3484/15/10)
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(i)
(10) (@)
(i)
(11) @
(ii)
(iii)
(12) (@)
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A copy of the Annual Report (Hindi and English versions) of the
Institute for Plasma Research, Gandhinagar, for the year 2009-2010,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Institute for Plasma Research,
Gandhinagar, for the year 2009-2010.

(Placed in Library, See No. LT 3485/15/10)
A copy of the Annual Report (Hindi and English versions) of the
Atomic Energy Education Society, Mumbai, for the year 2009-
2010, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Atomic Energy Education
Society, Mumbai, for the year 2009-2010.

(Placed in Library, See No. LT 3486/15/10)
A copy of the Annual Report (Hindi and English versions) of the
Institute of Physics, Bhubaneswar, for the year 2009-2010.
A copy of the Annual Accounts (Hindi and English versions) of the
Institute of Physics, Bhubaneswar, for the year 2009-2010, together
with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Institute of Physics,
Bhubaneswar, for the year 2009-2010.

(Placed in Library, See No. LT 3487/15/10)
A copy of the Annual Report (Hindi and English versions) of the
Harish-Chandra Research Institute, Allahabad, for the year 2009-
2010, alongwith Audited Accounts.
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(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Harish-Chandra Research
Institute, Allahabad, for the year 2009-2010.
(Placed in Library, See No. LT 3488/15/10)
(13) (1) A copy of the Annual Report (Hindi and English versions) of the
Saha Institute of Nuclear Physics, Kolkata, for the year 2009-2010,
alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Saha Institute of Nuclear
Physics, Kolkata, for the year 2009-2010.
(Placed in Library, See No. LT 3489/15/10)
(14) A copy of the Notification No. G.S.R. 705(E) (Hindi and English versions)
published in Gazette of India dated the 25™ August, 2010, establishing the Kerala
Administrative Tribunal with effect from the 26™ day of August, 2010, issued
under sub-section (2) of Section 4 of the Administrative Tribunals Act, 1985.
(Placed in Library, See No. LT 3489-A/15/10)
... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): Madam, I beg to lay on
the Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of the
All India Council for Technical Education, New Delhi, for the year
2007-2008.
(1)) A copy of the Annual Accounts (Hindi and English versions) of the
All India Council for Technical Education, New Delhi, for the year
2007-2008, together with Audit Report thereon.
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2)

€)

(4)

()

(6)

(7)
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(iii)) A copy of the Review (Hindi and English versions) by the

Government of the working of the All India Council for Technical
Education, New Delhi, for the year 2007-2008.
(Placed in Library, See No. LT 3490/15/10)

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

(i)

(i)

A copy of the Annual Report (Hindi and English versions) of the
Sarva Shikshana Abhiyan Mission Karnataka, Bangalore, for the
year 2008-2009, alongwith Audited Accounts.

Statement regarding Review (Hindi and English versions) by the
Government of the working of the Sarva Shikshana Abhiyan
Mission Karnataka, Bangalore, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (3) above.

(i)

(i)

(Placed in Library, See No. LT 3491/15/10)
A copy of the Annual Report (Hindi and English versions) of the
National Institute of Foundry and Forge Technology, Ranchi, for
the year 2008-2009, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Foundry

and Forge Technology, Ranchi, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (5) above.

(1)

(Placed in Library, See No. LT 3492/15/10)
A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Technology Roorkee, Roorkee, for the year

2009-2010.
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(ii)
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Statement regarding Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Technology
Roorkee, Roorkee, for the year 2009-2010.

(Placed in Library, See No. LT 3493/15/10)
A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Management Lucknow, Lucknow, for the year
2008-20009.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Management

Lucknow, Lucknow, for the year 2008-2009.

(9)  Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (8) above.

(10) (@)
(1)
(iii)

CRVINC)

(Placed in Library, See No. LT 3494/15/10)
A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Information Technology Design and
Manufacturing, Kancheepuram, for the year 2009-2010.
A copy of the Annual Accounts (Hindi and English versions) of the
Indian Institute of Information Technology Design and
Manufacturing, Kancheepuram, for the year 2009-2010, together
with Audit Report thereon.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Information
Technology Design and Manufacturing, Kancheepuram, for the
year 2009-2010.

(Placed in Library, See No. LT 3495/15/10)
A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Technology Madras, Chennai, for the year 2009-
2010.
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(1)) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Technology
Madras, Chennai, for the year 2009-2010.
(Placed in Library, See No. LT 3496/15/10)
(12) (1) A copy of the Annual Report (Hindi and English versions) of the
University Grants Commission, New Delhi, for the year 2008-
2009.
(1)) A copy of the Annual Accounts (Hindi and English versions) of the
University Grants Commission, New Delhi, for the year 2008-
2009, together with Audit Report thereon.
(iii)) A copy of the Review (Hindi and English versions) by the
Government of the working of the University Grants Commission,
New Delhi, for the year 2008-2009.
(13) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (12) above.
(Placed in Library, See No. LT 3497/15/10)

... (Interruptions)
THE MINISTER OF STEEL (SHRI VIRBHADRA SINGH): Madam, on behalf
of Shrimati Preneet Kaur, I beg to lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the Indian
Council of World Affairs, for the year 2008-2009.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
(Placed in Library, See No. LT 3498/15/10)

... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT H. PALA): I beg to lay on the Table:-

(1)

2)

3)

(1)

(i)

A copy of the Annual Report (Hindi and English versions) of the
Betwa River Board, Jhansi, for the year 2008-2009, alongwith
Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Betwa River Board, Jhansi, for

the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

(1)

(i)

(Placed in Library, See No. LT 3499/15/10)
A copy of the Annual Report (Hindi and English versions) of the
Brahmaputra Board, Guwahati, for the year 2009-2010, alongwith
Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Brahmaputra Board, Guwabhati,
for the year 2009-2010.

(Placed in Library, See No. LT 3500/15/10)

... (Interruptions)
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12.03% hrs.
COMMITTEE ON PETITIONS
13™ Report
SHRI ANANT GANGARAM GEETE (RAIGAD): Madam, I beg to present the
Thirteenth Report (Hindi and English versions) of the Committee on Petitions
regarding employment to the Project Affected Persons of Rashtriya Chemicals and

Fertilizers Limited.

... (Interruptions)
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12.04 hrs.
STATEMENTS BY MINISTER

(i) (a) Status of implementation of the recommendations contained in the 1%,
14“‘, 19“‘, 31* and 38™ Reports of Standing Committee on Personnel,
Public Grievances, Law and Justice on Demands for Grants,
pertaining to the Ministry of Personnel, Public Grievances and
Pensions *

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF

WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, on behalf

of Shri V. Narayanasamy, I am laying the Statement regarding the status of

implementation of the recommendations contained in 1%, 14th, 19" 31 and 38"

Reports of Standing Committee on Personnel, Public Grievances, Law and Justice.
Madam, The Department Related Parliamentary Standing Committee on

Personnel, Public Grievances, Law and Justice had made 25 recommendations in

its First Report on the Demands for Grants (2004-05) of the Ministry of Personnel,

Public Grievances and Pensions. This hon. House has already been informed on

06.05.2010 that out of the above 25 recommendations, 23 recommendations had

already been implemented or no further action remains to be taken on them. In

regard to the remaining 2 recommendations, Sir, with your permission, I lay one

Statement on the Table of the House which indicates the status as on 31.08.2010

on these recommendations. Statement No. I indicates the position 'regarding these

two recommendations which are at various stages of implementation. The progress

of the implementation of the recommendations of the Committee is being closely
monitored by my Ministry.

(Placed in Library, See No. LT 3501/15/10)

Madam, with your kind permission I further state that the Committee had

made 48 recommendations in its 14th Report on the Demands for Grants (2006-

07) of the Ministry of Personnel, Public Grievances and Pensions. This hon.

House has been informed on 06.05.2010 that out of these, 44 recommendations

* Laid on the Table
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had already been implemented or no further action remained to be taken on them.
As regards the remaining 4 recommendations, Sir, with your permission I lay two
Statements on the Table of the House which indicate their status as on 31.08.2010.
Statement No. II indicates the position regarding 2 recommendations which have
since been implemented. Statement No.III indicates the status of remaining two
recommendations which are at various stages of implementation. The progress of
the implementation of the recommendations of the Committee is being closely
monitored by my Ministry.
(Placed in Library, See No. LT 3502/15/10)

Madam, with your kind permission, I further state that the Committee had
made 74 recommendations in its 19th Report on the Demands for Grants (2007-
08) of the Ministry of Personnel, Public Grievances and Pensions. This Hon'ble
House has been informed on 06.05.2010 that out of these, 63 recommendations
had already been implemented or no further action remained to be taken on them.
As regards the remaining 11 recommendations, Sir, with your permission I lay two
Statements on the Table of the House which indicate the status as on 31.08.2010.
Statement No. IV indicates the position regarding 3 of these 11 recommendations
which have since been implemented. Statement NoV lists the status of remaining 8
recommendations which are at various stages of implementation. The progress of
the implementation of the recommendations of the Committee is being closely
monitored by the Ministry of Personnel, Public Grievances & Pensions.

(Placed in Library, See No. LT 3503/15/10)

Madam, with your kind permission I further state that the Committee had
made 48 recommendations in its 31st Report in Chapters I1I, IV & V on the Action
Taken Replies of the Government on the recommendations contained in the 25™
Report on Demands for Grants (2008-09) of the Ministry of Personnel, Public
Grievances and Pensions.

Chapter-III Of the 31% Report contains 11 recommendations. This hon.
House has already been informed on 06.05.2010 that out of these above 11
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recommendations, 10 recommendations had already been implemented and no
further action remains to be taken on them. As regards the remaining one
recommendation, Sir, with your permission I lay one Statement on the Table of the
House which indicates its status as on 31.08.2010. Sir, Statement NoVI indicates
that this one recommendation is at various stages of implementation. The progress
of the implementation of the recommendations of the Committee is being closely
monitored by my Ministry.

The Chapter-IV of the 31* Report contains 36 recommendations. This hon.
House has already been informed on 06.05.2010 that out of 36 recommendations,
31 recommendations had already been implemented and no further action remains
to be taken on them. As regards the remaining 5 recommendations, Sir, with your
permission, | lay two Statements on the Table of the House, i.e. Statement NoV11
and Statement NoVII1 which indicate their status as on 31.08.2010. Statement No.
VII indicates the status of two recommendations which have been implemented
and no further action is envisaged on the same.

Statement No. VIII lists the status of the remaining three recommendations
which are being implemented. No action i1s pending against the one
recommendation contained in the Chapter-V of the 31* Report.

(Placed in Library, See No. LT 3504/15/10)

Madam, with your kind permission I further state that the Committee had
made 74 recommendations in its 38th Report on the Demands for Grants (2010-
11) of the Ministry of Personnel, Public Grievances and Pensions. Out of these 74
recommendations, 60 recommendations have already been implemented and no
further action remains to be taken on them as indicated in Statement-IX. Statement
-X indicates the status of the remaining 14 recommendations which are still at
various stages of implementation. The progress of the implementation of the
recommendations of the Committee is being closely monitored by my Ministry

(Placed in Library, See No. LT 3505/15/10)

... (Interruptions)
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(i) (b) Status of implementation of the recommendations contained in the
206™ Report of Standing Committee on Science and Technology,
Environment and Forests on Demands for Grants (2010-11), pertaining

to the to the Department of Space, Ministry of Science and Technology”
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF

WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Madam, on behalf
of Shri V. Narayanasamy, I am laying this statement on the status of
implementation of recommendations contained in the 206™ Report of the
Parliamentary Standing Committee on Science and Technology, Environment and
Forests on Demands for Grants 2010-2011 of Department of Space, in pursuance
of direction 73A of Hon'ble Speakec, Lok Sabha, issued under the provisions of
Rule 389 of Rules of Procedure and Conduct of Business in the Lok Sabha vide
Lok Sabha BulletinPart II (No0.456) dated September 1, 2004.

The Parliamentary Standing Committee took evidence of the
representatives of the Department of Space on 23" March 2010, while considering
Demands for Grants for the year 2010-2011. The Committee recommended the
Demands for Grants of the Department of Space in its 206™ Report presented to
the Rajya Sabha on 22" April 2010 and laid on the table of the Lok Sabha on 22"
April 2010.

The Standing Committee, in its report, made ten (10) recommendations.
The 'Action Taken Report' on the actions suggested in the recommendations has
been furnished by Department of Space in September 2010, which is under the
consideration of the Standing Committee. A Statement showing the
recommendations of the Parliamentary Standing Committee and the Action Taken

Report on the same is annexed.

L (Interruptions)

* Laid on the Tableand also placed in Library, See No. LT 3506/15/10
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12.04Y; hrs.
JUDICIAL STANDARDS AND ACCOUNTABILITY BILL, 2010*

... (Interruptions)

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY):
Madam, I beg to move for leave to introduce a Bill to lay down judicial standards
and provide for accountability of Judges, and establish credible and expedient
mechanism for investigating into individual complaints for misbehaviour or
incapacity of a Judge of the Supreme Court or of a High Court and to regulate the
procedure for such investigation; and for the presentation of an address by
Parliament to the President in relation to proceedings for removal of a Judge and
for matters connected therewith or incidental thereto.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to lay down judicial
standards and provide for accountability of Judges, and establish
credible and expedient mechanism for investigating into individual
complaints for misbehaviour or incapacity of a Judge of the Supreme
Court or of a High Court and to regulate the procedure for such
investigation; and for the presentation of an address by Parliament to
the President in relation to proceedings for removal of a Judge and
for matters connected therewith or incidental thereto.”

The motion was adopted.

SHRI M. VEERAPPA MOILY: Madam, I introduce ** the Bill.

.. (]nterruptions)E

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 01.12.2010
** Introduced with the Recommendation of the President


LH
Fd. By c1
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... (Interruptions)
12.05 hrs.
DEMANDS FOR SUPPLEMENTARY GRANTS (GENERAL)-2010-2011
MADAM SPEAKER: The House will now take up Item No. 15.
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Madam, with
your permission I beg to lay the Table of the House the reasons explaining why
these Supplementary Demands for Grants (General) for 2010-11 and Demands for
Excess Grants (General) for 2008-09, are to be regularized.
......... (Interruptions)
MADAM SPEAKER: I shall now put the Supplementary Demands for Grants
(General) for 2010-2011 to vote.
The question is:

“That the respective supplementary sums not exceeding the amounts
on Revenue Account and Capital Account shown in the third column
of the Order Paper be granted to the President of India, out of the
Consolidated Fund of India, to defray the charges that will come in
course of payment during the year ending the 31% day of March,
2011, in respect of the heads of Demands entered in the second
column thereof against Demand Nos. 1,3 to 7, 13, 14, 16, 17, 19, 20,
28, 30, 31, 33, 35, 46 to 59, 62, 65, 67, 71 to 74, 76, 77, 80, 81, 83,
84, 88, 90, 92, 95, 96, 100, 101, 103 and 104.”
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12.07 hrs.
DEMANDS FOR EXCESS GRANTS (GENERAL), 2008-2009

MADAM SPEAKER: I shall now put the Demands for Excess Grants (General)
for 2008-09 to vote.
The question is:

“That the respective excess sums not exceeding the amounts shown
in the third column of the Order Paper be granted to the President of
India, out of the Consolidated Fund of India, to make good the
excess on the respective grants during the year ended on the 31* day
of March, 2009, in respect of the heads of Demands entered in the
second column thereof against Demand Nos.19, 20, 23, 24, 39 and
54>
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12.08 hrs.

APPROPRIATION (No. 5) BILL, 2010*
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): I beg to move
for leave to introduce a Bill to authorize payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the services of the
financial year 2010-11.
MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to authorize payment and
appropriation of certain further sums from and out of the
Consolidated Fund of India for the services of the financial year
2010-11.”

The motion was adopted.

SHRI PRANAB MUKHERIJEE: I introduce** the Bill.
..... (Interruptions)

MADAM SPEAKER: The Minister may now move that the Bill be taken
into consideration.
SHRI PRANAB MUKHERJEE: I beg to move™**:

“That the Bill to authorize payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the
services of the financial year 2010-11, be taken into consideration.”

MADAM SPEAKER: The question is:

“That the Bill to authorize payment and appropriation of certain
further sums from and out of the Consolidated Fund of India for the
services of the financial year 2010-11, be taken into consideration.”

The motion was adopted.

.... (Interruptions)

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 01.12.2010
** Introduced and moved with the Recommendation of the President
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MADAM SPEAKER: The House will now take up clause by clause consideration
of the Bill.

The question is:

“That clauses 2 and 3 stand part of the Bill.”

The motion was adopted.
Clauses 2 and 3 were added to the Bill.
The Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRI PRANAB MUKHERIJEE: I beg to move:

“That the Bill be passed.”
MADAM SPEAKER: The question is :

“That the Bill be passed.”

The motion was adopted.
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12.10 hrs.
APPROPRIATION (No. 6) BILL, 2010

MADAM SPEAKER: Now, the House shall take up Ite'm No.19.

... (Interruptions)
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam, I beg
to move for leave to introduce a Bill to provide for the authorization of
appropriation of moneys out of the Consolidated Fund of India to meet the
amounts spent on certain services during the financial year ended on the 31% day
of March, 2009, in excess of the amounts granted for those services and for that
year.

... (Interruptions)
MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
authorization of appropriation of moneys out of the Consolidated
Fund of India to meet the amounts spent on certain services during
the financial year ended on the 31* day of March, 2009, in excess of
the amounts granted for those services and for that year.”

The motion was adopted.
SHRI PRANAB MUKHERIJEE: I introduce** the Bill.
... (Interruptions)
MADAM SPEAKER: Now, the House shall take up Item No.20.
... (Interruptions)
SHRI PRANAB MUKHERJEE: Madam, I beg to move**:

“That the Bill to provide for the authorization of appropriation of
moneys out of the Consolidated Fund of India to meet the amounts
spent on certain services during the financial year ended on the 31
day of March, 2009, in excess of the amounts granted for those
services and for that year, be taken into consideration.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dted 01.12.2010
** Introduced and moved with the Recommendation of the President
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... (Interruptions)

MADAM SPEAKER: The question is:

“That the Bill to provide for the authorization of appropriation of
moneys out of the Consolidated Fund of India to meet the amounts
spent on certain services during the financial year ended on the 31*
day of March, 2009, in excess of the amounts granted for those
services and for that year, be taken into consideration.”

The motion was adopted.
... (Interruptions)
MADAM SPEAKER: The House will now take up clause by clause consideration
of the Bill.

The question is:

“That clauses 2 and 3 stand part of the Bill.”
The motion was adopted.
Clauses 2 and 3 were added to the Bill.
The Schedule was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
... (Interruptions)

SHRI PRANAB MUKHERJEE: I beg to move:

“That the Bill be passed.”
MADAM SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.

... (Interruptions)




01.12.2010 41

12.13 hrs.
MATTERS UNDER RULE 377*

MADAM SPEAKER: The matters under rule 377 shall be treated as laid on the
Table of the House. Hon. Members may send slips immediately to the Table of the
House as per practice.

... (Interruptions)

(i) Need to set up an Indian Institute of Management at Sambalpur,
Orissa

SHRI AMARNATH PRADHAN (SAMBALPUR): Sambalpur, my Parliamentary
Constituency, is the centre of educational, cultural, commercial and industrial hub
of the entire western Orissa region. It is well connected by rail, road and air-link
with the state capital as well as with other neighbouring states. So, I request the
Government to set up an Indian Institute of Management (IIM) at Sambalpur

during the current financial year.

* Treated as laid on the Table
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(ii) Need to check the steep hike in air fares by various Airlines in the
country

S I AY (qEl): H IWER BT A 3 9 DI KRG (e daredl § 6 e o Al 4
gAT8 HUAT 7 el 4 Hag 3R 4a3 4 fceh & gd1s IeMl & BRI # 300 e a& &l
gfg R & 2l HAH A BT fHIMT 16,000 FAY H 20,000 WY AR fISH Fel Bl
20,000 9T ¥ 35,000 ®IU dd a7 (SAT AT &l 39 dQKN DI gdTs HUAT o Bl BRI
TE Il 21 99 HURET & B GURT & @9 H Bls deld ol g8 @ Al sals dural |
PR # gl dorNl g IR W &) 8 596! Wee fhar S arfzul

9 TR W 39 Ba18 HUfAl 3 vl § qok B § S99 9 hdd MH gdTs ATAT

B ATl AN BT fSahal BT AT BRAT TS I8 © diedh ol 8als oigrel o IMET B o oi

HISATSAT BT AHAT HAT TS @ B

T RAfT & 1 WReR & I8 96 € P 8a18 Sl & [ § O UoR o a1
TP DI TS T S SAd DI S R AT F 39 gHR ¥ fIREi 7 99 T 89 U,
SADT TR B S |
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(iii) Need to expedite the completion of various pending railway projects in
Andhra Pradesh

SHRI RAYAPATI SAMBASIVA RAO (GUNTUR): I would like to draw the
kind attention of the august House regarding the number of railway projects in
Andhra Pradesh which are pending for a long time, particularly in South Central
Railway.

I would like to quote a few examples viz., doubling and electrification
between Guntur-Tenali-Repalle which have been pending in spite of the fact that
the Andhra Pradesh Government had agreed to spend 50% of the cost of the
project. In the previous Railway Budget, the hon’ble Minister had stated that the
project of doubling and electrification between Pagidipalli (Bibinagar)-
Nalgonda-Nallapadu have been sent to the Planning Commission for approval
and that resurvey is taking place. But no improvement has taken place in spite of
the fact that the Railway authority of South Central Railway has accepted the fact
that utilization of this line is more than 120% in 2007 itself. We are in 2010 and
yet nothing has happened on this front. Likewise, electrification of Guntur-
Guntakal line, which is considered to be the oldest in lines connecting Bay of
Bengal at Machilipatnam to Arabian Sea (Goa), is also pending. These all
important lines have been converted to broad gauge and it connects many
industrial and tourist spots of Andhra Pradesh, Karnataka and Goa.

I, therefore, request the Hon’ble Minister for Railways, through the Chair,
to seriously consider the above three projects and order for implementation
immediately in the current XI Plan itself as they not only directly helping the

people of Andhra Pradesh but also generating the revenue for Railways.
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(iv)  Need to merge Waltair Railway Division of the East Coast Railways
with South Central Railways

DR. KRUPARANI KILLI (SRIKAKULAM): The Waltair Railways Division of
the East Coast Railways has the jurisdiction of North Coastal Districts of Andhra
Pradesh namely Visakhapatnam, Vizianagaram, Srikakulam Districts and parts of
East Godavari District. Most of the the offices are mainly concentrated around
Visakhapatnam Port and Visakhapatnam Steel Plant. The people of this area,
Chamber of Commerce, trade and industry are finding it difficult to go to
Bhubaneswar. The Corporate Offices of most of the industries and the business
Houses are located in Hyderabad. About 95% of the staff of the division are from
Andhra Pradesh. There has been a long pending demand for the merger of Waltair
Railway Division with South Central Railway and the Government of Andhra
Pradesh has also written to the Minister of Railways in this regard. I, therefore,
request the Minister of Railways, through you Madam, to take immediate

necessary steps to merge Waltair Railway Division with South Central Railways.
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v) Need to take effective measures for cleaning of the river Yamuna

2N T qHT AT (SR G faeent): WA TG DI AHIS BT WA [0 P a9 4 ad
I 21 ¥ 1985 A AHR AT Th AT HI AHTS T 1356.05 TS wII T &1 g& ¢l Afh
S qrace W AT B YGEU WR (IS HDB AR f$Hie - d103M10€10) @18 1 dal

21 3@ g a9 2012 TH TAT BT WH HA B e &N T § 3R 39 foy doree R

TR IRAT WHY AT BRI DI AT 975 Sl &1 2| AfhT 3Ral WY T Bl & qrass Wi
gAd! BIs RS TEl & {6 T B WIS 8 SR 1S I Bl A% B D a8 o T
37T 31T ATl H BIST ST @lfey, Rifh TAT § HIG 70 BIFa! TGl H 819 I el 4

SISI

W 5 ARAR A ARY 2 [P g8 VAl Ao 991, -y 7iq a1 Wes dA D
TeITd & AT H BISI S AT 98 39D oiid W dRay & A 91 g R A wRA B
azETd i TG 3MTS b e Rl el 81 UTs § 3R $UD UuUl W H A T BB gl fhT
BRUN W B RE T
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(vi) Need to conduct a special drive to distribute the unused land with
proper approach road to landless people belonging to Scheduled Castes
category in the country particularly in Ganganagar Parliamentary
Constituency, Rajasthan

#it WA I HEare (SHTR): H 59 9eT &1 &1 U A JMawId 9 Hedqul (AW B
3R SMMHNT B §Y b WRDR A ATUE B [ qd bl § AIAT W0 gfaxr et ot &
VT B § FRgUl < H R Sia & @fad Sl YAE o, B <% & oI aul
I H R (rfaRe) qf o1 e faan wam ol

I 3T AT DI IR HHFHR YN <¥ H Uh dR Y: FYfad S Fqard &
e afedl & fog e Werd gf srded gsa goman S, A <9 6 d6R T8 4
BT QAN AT S qeb qA1 <2 H qHSHT DI AT BT AT B [BA1 o qab | AR i
3fTEe Ui AU §U 9 914 DI A9 e @ oy o q-srmdfeq afa famm fadt -
T B AU WA TP S-S T | B SMEC! DI AU W A AaeIh Ugd A1 1 foar S|

# 39 gad H IO H IR G9& &3 61 gt wxar g1 v et &9 ®
STfRaT oI 57 & o frell & W rggfad Sifa werd & afa u: Rere & §
6 & 4 & W s amEfed fby U 9, a8l % O & g 3 a6 Al ugd An @
AT &1 ©l TAN Afdadl ® WAl H A AU WA qP M A GG [PAH] D S AR
B e H el H R g1 gaa Rafd # srggfta o & o w0 W pEeiR
e AT H B dTel HRI T DI q&IR< ol PR U 3R AT I A DI AW &l
39T & AHSIR BR 93 I &

39 GEY H Tl B IRATIBAT B BN & AU U eyl 9d fhar S dor &
YAER DI AU WA qP S & Ugd dF IUTel BRI S| 59 g F 31 gard 2 fb g2
39 H el & 39 W & oM B @ iffer Ry S qen ve [fYaa A
H 98 B W BT I B A fFemd @ S|
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(vii) Need to monitor the progress of various welfare schemes meant for
Scheduled Tribes and Adivasis being implemented in Bharuch
Parliamentary Constituency, Gujarat and other parts of the country,
with a view to bring them in the national mainstream

2 AGEATS St @l (WeE): ¥ A AT Sl ® e & Y s Are
Tel REN € UG 3 AISIR H BRIl WU W 8l X8l g W, YA S @ hedror U
S8 e & & foly S g=RIf¥ iefed Ud @9 @1 @ § 98 Agyfad Sl dd el
Ugd & Bl A WSl Bl AT Gb Ul el o Ul & B 9D & B Sd St
& faem™ & oy faaen I o SR fhae @ gomll 39! MR 2wl § &g bR o
W |i¥al BT DIy BT T8 < W 81 W FHET &7 W Gd THal el 7 srgfed
SIS g8 § R8d &, W g8l W I ISl YAl &1 I B T8l bR @l 5l s WPR
T A SO B A A W W@IHE BT AGDR Ud ST @b & Y omd B
TN U 8, Sd! o WY rggfd Seenfa &1 el e T %@ 2

HeA ® HIEAH W IR 2 b Aggfad S & bearr vd e Arorsi & i
D T B TR SR FHH U T QN BT R BB a1 H 84 dTel Aty b fAws
PR IR T gRT § =T S|
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(viii) Need to undertake repair & renovation of roads constructed under
Pradhan Mantri Gram Sadak Yojana in Sheohar Parliamentary
Constituency, Bihar

A W Adt (RaeR): WX d9ay 85 § gaHal I aed Aol & dEd ol aed
g1g g ofl, 9 SHE-STE ¥ < TS § 3R g9 WSl R fBAMI BT (U BIe-8Ic a8 o S
H B3 fQamdl BT AHAT BRAT TS 8T ¢ IR I DI 7 FShl W Tl F i oAy a8l
TS 21 A TR TSh, HAsR-DISA-ATeNTg, Hedvdl-fhYgR sfe 21 I Fsa Rasx, g
B, IRAT TGS &b A GHgadRi gR1 a8 TS 81 ofal ® fb el 3 g el
& e ¥ fedn Farferct 1 AcRae o 8 1 91 SE W WS el <2 H 8, IR
9 TSt § Sl ges UATId gR1 998 TS § 9 94 X9 8 TS 2| g9 qShl B dey §
S B A1y off 6 3 wea favn fdw & orgww &+t € 1 @ | ol 7 % s9a! S T8
P IS B, W B B Add © [ AX AT &F | TFHA AU ASH AT TSP
&1 fatr feenfdemgar 8 8 e Bl

AT B A W WEHR F FRY 7 [ 37 Fshi @ M0 SR & e B S
3R TR1E FShi I AAAd, A & foly Hafa goiRil &1 qia 3feer oy S|
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(ix) Need to reopen the closed railway crossing at point 178/5 K.M.
between Hosa Daroji and Torangal in Bellary, Karnataka

ST 3. e (Fea): # Je), PAed d RIS A A & i 178/5 6L wge )
qhTel U Nl ofddl HIRTT 1Y S DI aRIHAT & aN H ARDHR DI L NPT HAl
=TE Gl Xeld W ST W BT (FY) ol Ride ganm adt A Sad ddl BT de B fear 2
BT RIS B Sl & (ol IR, S deetl (el & 3fdid Ueh YiRd TS b5 o,
S @ oY g oidel HIRET 9gd STANN 01| IR RISl GAT AU & Sld A BRI AT
IS AR AW W & 3R USRI HAN &l oAb, SId F Ia Yeld BT dg R e
AT B, 98 aFi OB aRds I AT AT 8, SN AN Bl BIHI HioAs & Y&l Bl 39 I
P W Uga & (o7 R b AR A BIHR 16 (AR DI g8 TF BT Ul §l Ugel ¥erd
BINAT & IR BT A AT & &9 Bl QU dadl © fhader gl o0t AT g4 & qa- &
foTQ Ugel aTel Xod IR BT ATF B 1 @ © SR AU I BT AMREH § STt 38 &l 3aferg
I8 984 S & [ 178/5 b M. Wige W QR Yard I 1 R 4 =1e] fhan SRy | sy
el & S &F & ATAT BT WAl B, ST ART S DI SIREA H S B & AR dRDbs
e BT AOGR 81 I & W & Al B v @il glaer ura 8 SR o v w3 A
R € 1 39 BRI DI AATMY [T B BT J&8 AT A |
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(x) Need to include Gandhinagar and Karamsad cities of Gujarat under
Jawahar Lal Nehru National Urban Renewal Mission Scheme

A TEST TeA (WRAWN):  [ORM IR 7 TAAR I b IR  MITR iR
PRAASE BT O.GA.GA.G ARG, AT H FHTAE BT DI A1 BT &

AT B ARG & AR MR 9@ F8FR UIfeld! 1 &oll WTa gl @
JAT ARER JAAHATG UCH DI STHAYH PRAAS (3MU[E) . Q.G G, AR.UH. R & 30185
DR - Gl B A H T

T H PR A Y BT g [ MR ORI Bl IS Gd DHRAAG DI STATER
AT T8 I e A0 AR B gl H qEifase oY qen Sfd anfde weran ges
ki
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(xi) Need to include Chandauli and Mirzapur districts of Uttar Pradesh in
Integrated Action plan for Naxal-hit districts in the country

2t TAMGYE (T<eN): ¥ ® A= I Afed SR uow & qaiad & SHual  (F=<ie,
iR, |Mvs) § 98 @ Aarel TfafAfel R gt ofpw dUT Faiel yWifdd &3 ®
Harfior e @ folg 9RA WRPR GRT Tl Siics U Ae@yul Aol (ARE 89IR A |l
Y ARe wW) BT wEdE qaya g geeit & Jem 3g B T gl s
3T IR U @ AAHg SIYS BT a1 AfFiferd fhar 11 ofR g=<itetl, HSTqR SHUal &l 59
Ao W afferd 8 fhar Tl ® o9 & G oMU g9 Hewqul Ao § |fdford gl
g1a oy AT 1 & 4R WRGR & g HATEd §RI Sl A& d91Y ¢ &, S9 AFS &
IR & AR UG dalell IR AR [ @R | ol JwIiad 9= Seval @1 2o §
3T Bl SR U & SIS dalell H By "adell dRaN IR g afed 8 gt g1 Q& g9 A
31 gferd, Nodl & 1AM wEle 81 9@ © a1 s ol 3 ARTRSG AR Y &l 98 W2 |
TRl §RT AR fBY I dTel SeeR, drval [a¥hiesd A Td Taiell 9 Sl 9 ol
IR ISW & SIS <arell g iR Sual 4 ot ff girma giaemsti &1 a9 \e R
2l I8l R Tsh, fIoren, Ramg, fRrn srudid, JomR Sienfie e aftd Taoia WRe
geri ¥pd, dreel @ FA gl D Fod TG, STRiEn, Hume, TR dER sl
AR § SUg dalen vd FoigR afed qafead & S 9@ @ 1 SHue 9@t @1 R
AN By < aui & e a7 & g1 &, I I qD Tl Tl Y=ATerd Td 3T Wb
wa1 &1 T vd rfgreiRal onfe @ Fyfax T8 @ wal 21 ot ot W'l @1 aga A1 p
R S YE RO & JBTRAT gR1 F=ferd 8l ¥edl &l I8 S-ue f[I8R sy &1 41 vd
GG AT Taael JHIAd Siue Qs 9 FAoiqR & fBR1 g 81 SR Ue¥ AR o 4
SUE Falell R QR AfEd - el &1 SuRie Ao | AfRiferd fy S &1 g
B% DR P ATl T

W G B HIGH W URA ARBR A AN g 6 Sue <€l @ SiqR bl Tade
gfeiics TaRM Wi 3 |fAfoa &-d gy giarar gl gg faer Sl ol gR9 o




01.12.2010 52

(xii) Need to open all the closed Fertilizer units in the country

#t TRE TIE TIHaTd (qaREn): SN S | W18 @ A1eE B (U i B [aRan
g™ BT B AT 3, O W Wren~ Sdes AR B 21 A & & 9rd | @ie
BT B H TR BT AHAT BRAT TS &, TG DI BHI R P & oY TRBR Bl =i
H AT HAT TedT 2| WRA H 3 WIE HRAM 48 TS &l WE & 37 98 GRAFI & Gl
A AR B b e, fEami o1 @re e, Wrem= &1 e g R faew w® @
EaRCICIRICIRERESIRCIT

e @ WEH J ARY 2 P W B 9 IR PREAM Wil I, R 99 H

Pl Bl T 73T § WE SUAE Rl S I |

(xiii) Need to obtain revised estimates for road projects under Pradhan
Mantri Gram Sadak Yojana to attract bidders for road projects in
Khagaria and Saharsa districts, Bihar

it fieer = arga (wnfsm): fER =0 & @afsar vd dewar Ry ofafa g w0t amfior
b AT BT B B Tol TN gRT AT Siar ®1 Sad el § 3 Ao &
3T FSH/ge BT SLULIAR. & 9 99 Jd IR JAR FaAT 8 offh YR &R W 3T B o
frHTormal SRl &™ T8 o Aedl 5, o 39 el 3 wsd Ud gal 1 i T8 8l
<l &l

3f: SRS H RM R W g1 SLUYLIR. Bl R B T4 RR A IR R GSH/Jdl Bl
o7 R S|
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(xiv) Need to amend the MCI regulation in order to lower the eligibility
criteria for ST students for admission to medical courses in Kerala

SHRI M.B. RAJESH (PALAKKAD): I would like to draw the attention of this
august House to an important issue concerning the tribal students in Kerala. ST
students in Kerala are being denied their constitutional quota of medical seats due
to the eligibility criteria in the MCI Regulation. Medical Council of India’s
eligibility criteria stipulates 40% in the Combined Entrance Examination which is
extremely difficult for the students from unprivileged sections like STs. Due to
this, in the present academic year only five ST students could get admission even
though there is quota of 24 seats. Also, no students from these communities got
admission to BDS course. During 2007-2009 due to some special efforts like
Special Entrance Examination taken by Government of Kerala, all seats reserved
for STs were filled. However, this year Hon’ble High Court has stayed Special
Entrance terming it as against MCI’s Regulations. Hon’ble Supreme Court though
ratified the earlier Special Entrance Examinations, has made it clear that this
cannot be taken as a precedent. Hence, in these circumstances Government of
India’s effective intervention is inevitable to protect the interests of ST students
either by legalizing the Special Entrance Examinations or by amending the
regulations of MCI stipulating 40% minimum marks in Combined Entrance

Examination for tribal students.
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(xv) Need to relax the protected area norms around Thatte Nahar, a
centrally protected monument in Shambhajinagar, Maharashtra for
the convenience of the local residents living in the vicinity of the
monument

SHRI CHANDRAKANT KHAIRE (AURANGABAD): Thatte Nahar of
Sambhajinagar (Aurangabad — Maharashtra) is a unique monument of its own kind
in the country and testimony to medieval water supply.

An ancient water channel Thatte Nahar has been made a centrally protected
monument. However, the clause ‘100 metre protected area’ surrounding the Thatte
Nahar area is practically very difficult to follow. When the area started
developing, the citizens made apartments, shops, complex and new houses which
are basic necessities of the common people. Now, after declaring the monument as
centrally protected one and with imposition of clause ‘100 metre protected area’ it
has become very difficult for the residents as they cannot leave their places of
residence or business/office.

I, therefore, urge upon the Government to exempt this area from the ‘100
metre protected area’ as has been done earlier in the case of SANIWARWADA
and AAGAKHAN PALACE, PUNE, so that poor and genuine citizens may live
peacefully.
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(xvi) Need to set up a single window monitoring mechanism for the effective
implementation of the welfare schemes meant for Minorities

SHRI MOHAMMED E.T. BASHEER (PONNANI): I wish to draw the kind
attention of this august House on the necessity of a single window system for
monitoring the minority welfare programme in our country. There are different
Ministries/Councils and corporations constituted for this purpose. Ministry of
Minority Affairs, Maulana Azad Education Foundation, Central Wakf Council,
National Minorities Development and Financial Corporation, Ministry of Human
Resource Development, U.G.C., National Council for Promotion for Urdu
Language, Ministry of Culture etc. are various bodies entrusted with various
scheme. In addition to this Prime Minister’s 15 point program is also there. The
programme is implemented through various departments dealing with the
different developmental activities. There is no apex body for monitoring these
schemes. I wish to point out that several schemes intended for the upliftment for
the minorities are not attaining its goal due to the lack of evaluation and
monitoring. I, therefore, urge upon the Central Government to take urgent
action in the matter and form a single window monitoring mechanism for the

effective implementation of the Minority Welfare Schemes.
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(xvii) Need to set up a Committee to look into the grievances of Nursing

Staff in Private hospitals
SHRI JOSE K. MANI (KOTTAYAM): At a time when the Government has
committed to provide world-class health and medicare, both in public and private
sector hospitals functioning in the National Capital Region (NCR), the poor
working conditions of the nursing staff in these hospitals is nothing short of
shocking. =~ While the government-run hospitals offer reasonably good
remuneration packages and facilities to their nursing staff, private hospitals
enjoying subsidies such as land, water, electricity, etc are not treating fairly the
paramedical staff, especially nursing staff, providing them low wages and
miserable working conditions including extended duty hours without overtime
wages. The nursing staffs are working with service contract bonds extending
from two to five years.

The nursing staff of many private hospitals in the NCR are agitated and
demanding a good monetary package and healthy working conditions at par with
those of their counterparts in government hospitals. All private hospitals charge
fees for treatment and hospitalization. It is, therefore, natural that they should
compensate their work force, especially nursing staff, in like manner.
Furthermore, the practice of employment on contract bond with all documents
being held by the employer should be stopped forthwith.

I urge the Centre to set up a committee to look into the genuine grievances
of the nursing staff in private hospitals and to evolve statutory guidelines in terms
of better remuneration packages and dignified working conditions befitting the
nobility of the profession.

... (Interruptions)
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MADAM SPEAKER: The House stands adjourned to meet tomorrow, the 2™
December 2010 at 11 a.m.

12.13 hrs.
The Lok Sabha then adjourned till Eleven of the Clock
OE[hursday, December 2, 2010/Agrahayana 11, 1932 (Saka).
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reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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